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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

Original Application No. 166 of 2020

(Under Section 18(1) read with Sections 14 & 15, of National Green
Tribunal Act 2010)

IN THE MATTER OF:

Irugu Ramesh

S/o. Late.Mr. Danavaiah

4th Cross Street, Rayal Nagar

Tirupathi - 517 501.

Rameshirugu22@gmail.com

Mobile N0.9492660239 ... APPLICANT

VERSUS

1. UNION OF INDIA
Rep. by its Secretary to Government
Ministry of Environment and Forests & Climate Change,
New Delhi — 110 003. Email: secy-moef@nic.in Ph: 011-24695265

2. STATE OF ANDHRA PRADESH
Represented by its Chief Secretary to Government
Environment, Forest, Science & Technology Dept.
4th Block, Ground Floor, Room No.268
A.P. Secretariat Office, Penumaka-Amaravathi Road,
Velagapudi, Andhra Pradesh — 524 001.
Email: splcs efst@ap.gov.in Ph: +91 863 2444438

3. THE COLLECTOR & DISTRICT MAGISTRATE CUM CHAIRMAN
Pulicat ESZ Monitoring Committee
SPSR Nellore District, Nellore — 524 001.
Email: nln@ap.gov.in, Ph: 0861 — 2331999

4. THE REVENUE DIVISIONAL OFFICER
Naidupet Division, Nellore District
Mail: nptrdo@gmail.com, Ph: 9963474102

5. M/S.LAKSHMI BHOOMI DEVELOPERS & PROMOTERS PVT. LTD.,
Rep. by its Managing Director Mr.K.J. Suwresh
No.171, ‘L’ Street, Dream Meadows, Kundalahalli
Doddanekkundi, Bengaluru — 560 037. ... RESPONDENTS

(.«

COUNTER AFFIDAVIT FILED BY THE 3%° RESPONDENT

I, Sri K.V.N.Chakradhar Babu,l.A.S.,S/o Sri K Bhaskar Rao, Hindu,
aged about 37 years, holding the post of Collector & District Magistrate,
Sri Potti Sriramulu Nellore District, Andhra Pradesh, do hereby solemnly

affirm and sincerely state as follows:
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1. I am the 3 Respondent herein and as such I am well acquainted

with the facts of the case.

2. This respondent denies each and every averment made in the
affidavit filed in support of the application as false and incorrect except

those that are specifically admitted herein in this counter affidavit.

3. With regard to the averments made in paragraph 1 & 2 of the

affidavit is not related to this respondent and hence there is no remark.

9. With regard to the averment made in Paragraph 3 of the affidavit
is denied as false. It is submitted that one Dodla Seshareddy, Managing
Director, Dodla Enterprises Pvt Ltd has filed an application before the
Revenue Divisional Officer, Naidupet, the 4th respondent in the above
application, requesting for grant of permission for conversion of the land
measuring Acs. 13.15 cents in Sy No 200/2 & 200/6 of Tadakandriga
Village of Tada Mandal from agriculture land to non agriculture purpose
in terms of the A.P Agriculture land (Conversion for non-Agriculture
purpose) Act 2006(Annexure 1). The application was referred to the

Tahsildar, Tada for enquiry and submission of report.

The Tahsildar, Tada who enquired into the application, submitted his
report in Rc B. 643/2016, dt. 20.12.2016( Annexure 2) According to the
report, the land applied for is classified as agricultural dry land and the
applicant is having title over the land and finally recommended for grant
of permission to the applicant for conversion of the land into non

agriculture purpose.

It is submitted that thereupon, the applicant has remitted an
amount of Rs. 29,58,750/-(Annexure 3) towards conversion fee @ 9% of
the Basic Value of the land in the Sub-treasury, Sullurupet. Basing on
the recommendations of the Tahsildar, Tada on the application of one
Dodla Seshareddy and on payment of conversion tax of Rs. 29,58,750/-
by the applicant, the Revenue Divisional Officer, Naidupeta has accorded

permission vide proceedings D.Dis (B4) 37/2017 dt. 4.2.2017(Annexure 4)
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for conversion of the applied land into non agriculture purpose on the
following terms and conditions U/s 5 of A.P Agriculture land (Conversion

for non-agriculture purposes) Act No. 3 of 2006.

a) The grant of permission cannot be construed that the contents of the
application are ratified or confirmed by the authorities under Act.

b) The permission confirms that the conversion fee has been paid under Act
in respect of the above Agricultural Lands for the limited purpose of
conversion into non-agricultural purpose.

C) It does not confer any right, title or ownership to the applicant over the

above Agricultural Lands.

5.  With regard to the averments made in paragraph 4 of the affidavit
is denied as false. It is submitted that the Revenue Divisonal Officer,
Naidupeta has accorded permission only for conversion of the land into
non agricultural use. The term ‘non agricultural use’ connotes that other
than agricultural use, it may be industrial or Commercial or residential
purpose. The competent authority, on receipt of application and
conversion tax, get it enquired whether the land is Patta land, whether
there are any objections from the adjoining ryots if the said conversion
will affect the interests of them for peaceful and convenient enjoyment of
their lands and whether there are any interests of the Government on the
land and finally accords either permission or rejects the application.
After obtaining the conversion permission, the applicant has to get other
required permissions from the competent authorities for physical
conversion of the land according to the nature of conversion i.e,
Commercial Industrial or Residential. The conversion permission
accorded by the 4th respondent is only a pre-requisite for obtaining all
other permissions, approvals or licenses, but not final or absolute. This
permission is required to put to use of any private agricultural land into
non agriculture use since it is the look after of the Government to verify

whether such conversion is detrimental to the interests of adjoining

ryots.
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And also to prevent conversion of any prohibited classifications like
Government lands, water bodies, communal lands etc.  Similarly

violation of any conditions in assigned/alienated lands would also be

verified.

6.  With regard to the averment made in Paragraph 1 of the grounds is
denied as false. It is submitted that the Revenue Divisional Officer,
Naidupeta has accorded permission for conversion of the land use to non
agricultural purpose, but not for any specific developmental activity.
The order of the 4t respondent itself speak about the same. After getting
permission, the applicant may convert the land to either commercial,
industrial, residential use according to their plan. This respondent has
no business to go deep into the detailed project reports and its
implications or complications. It is the look out of the department
concerned. It is further submitted that the Government by its
notification, not prohibited all non agricultural activities in the Eco-
sensitive Zone. There are some regulated activities and permitted
activities. The person, who obtained conversion permission, has to obtain
all other requisite permissions from the other departments and local self
governing bodies to put the land for actual and physical conversion of

the land.

7.  With regard to the averment made in Paragraph 2 the grounds are
denied as false. It is submitted that the contention of the applicant is not
correct. The applicant seems to be with an opinion that the respondent
are solely responsible for conversion of the land. It is totally false and
uninformed. As explained supra, the permission accorded by the
respondent is only a mere prerequisite and it relates to the land use only.
The 4t respondent is not the sole authority nor the permission accorded

is final or absolute for taking up any physical activities on the land.

It is moreover submitted that the permission was granted on
4.2.2017, by that time, no instructions have been received from the
Department of Wild Life restricting issue of any permissions for

conversion of land use in the said area. Though the notification was

l
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issued on 26.6.2015 no specific instructions were received by the
respondent. It is only on 14.3.2017, (Annexure 5) the Divisional Forest
Officer, Wild Life, Sullurupet communicated the instructions not to grant
any permissions for conversion of land use without prior intimation and
clearance from the Wild Life Department in the notified area of Eco-
Sensitive Zone. From the date onwards, no further permissions were
accorded and in fact, the applications pending on the said date were all

rejected.

8.  With regard to the averments made in Paragraph 3 of the grounds
are denied as false. It is submitted that the respondent has followed the
procedure while according permission in the case as laid down and
stipulated under the provision of the Andhra Pradesh Agricultural land
(conversion for non-agriculture purpose) Act, 2006. It is submitted that
there are no violations in according the said permission as the said
notification has not prohibited all activities in the area and the
respondent has not accorded permission for any specific activity that is

prohibited under the notification.

It is further submitted that there is provision in the said act under
section-8 that any person aggrieved by an order of the Revenue
Divisional Officer may file an appeal before the District Collector within
60 days of receipt of such order by the applicant.The petitioner can file
appeal / complaint before the competent authority for cancellation of the

said orders.

9.  With regard to the averment made in Paragraph 4 of the grounds
are denied as false. It is submitted that the applicant has referred to the
orders of the Hon’ble Tribunal in Application 1 No. 216/2015 dated:
2.8.2016 in which the Hon’ble Tribunal had set aside the GOMs No. 21
dated: 28.2.2015 and GOMs No. 40 dated: 22.5.2015 passed by the
Government of Andhra Pradesh allotting lands for the purpose of
establishment of Medical College and Super Speciality hospital and for a
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High Precision and CNC Machine Manufacturing Project as they were
within the limits of Eco-Sensitive Zone, that inspite of passing the said
order, the fourth respondent had proceeded to pass the order on

4.2.2017 ignoring the notification of the first respondent.

10. It is submitted that this ground is baseless. The GOMs No. 21
dated: 28.2.2015 was issued by the State Government of Andhra Pradesh
permitting the APIIC for allotment of Acs. 25.00 cents of land in APIIC
layout at Industrial Corridor, Pudi Village to M/s GVK EMRI for
establishment of Medical College and Super Speciality Hospital. The
another GOMs No. 40 dt. 22.5.2015 was issued permitting the APIIC for
allotment of Acs. 20.00 cents of land in land No. 2 at Industrial corridor,
Pudi village to M/s GROB Machine Tools India Pvt Ltd for establishment
of High Precision & Sophisticated CNC Machines Mfg unit.

11. It is submitted that the Hon’ble National Green Tribunal, Southern
Zone, Chennai vide order dated: 2.8.2016 in Application No. 216 of 2015
(SZ) issued direction that the purpose of which the allotments made
under the said GOs shall not be implemented since they are prohibited
activities under Eco-Sensitive Zone Notification dated: 26.6.2015 of
MoEF & CC and consequently, there shall be an order of injunction
against the respondents 1 to 5 from permitting any such prohibited
activities within the Eco-Sensitive Zone and the said impugned GOs shall
not be given effect to. However, the Hon’ble Tribunal made it clear that it
will be always open to the Government to allot the sites by issuing fresh

GO for any permissible activities under Eco-Sensitive Zone Notification.

12. It is submitted that the respondent submits that the Hon’ble
Tribunal, in the above stated order, observed that the activities
mentioned in the said GOs are prohibited activities under the Eco-
Sensitive Zone notification and ordered not to implement the GOs.
Whereas, the orders issued by the 4t respondent are neither for
allotment of land nor permitting any such prohibited activity. It is
submitted that the 4th respondent has issued the orders permitting the

applicant to convert the land use from agriculture purpose to non-
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agricultural purpose. The Eco-Sensitive Zone Notification not prohibited
all activities in the zone. It allowed certain permitted activities. The
Hon’ble Tribunal made it clear in the said orders that it will be always
open to the Government to allot the sites by issuing fresh GOs for any
permissible activities under Eco-Sensitive Zone Notification. Hence, this
respondent submit that there is no direct similarity between the GOs and
the orders issued by the 4th respondent. Copies of the GOMs 21 dt.
28.2/2015 and GOMs 40 dated. 25.5.2015 are submitted herewith for
kind perusal of the Hon’ble Tribunal (Annexure-6)

13. It is submitted that in view of the circumstances explained above,
this respondent submits that there are no violations of law by the
respondents. It is further submitted that the order dated: 4.2.2017 of the
4th respondent is, only a permission to convert land use for any Non
Agricultural use but not for a specific purpose. The orders not specified
the activity to be undertaken in the area, prohibited, regulated or
permitted under the notification. However the petitioner is still at liberty
to challenge these orders with the appellate authority i.e., the 3rd

respondent.

14. It is submitted that, the Government of India, have published
notification vide Gazette No1365 dated 26.06.2015. Published the extent
and boundaries of Eco Sensitive Zone (ESZ), in its Gazette, and a
monitoring committee is constituted with six members headed by the
District Collector as the chairman of the said committee. As per the
guidelines issued in the notification, a meeting has been conveyed on
15.06.2017 and it was discussed at length about activities relating to
Tourism etc, in Eco Sensitive Zone. In the meeting, it is decided to
conduct further meeting with monitoring committee to finalize the works
to be taken up under permissible category. The Divisional Forest Officer,
Sullurpeta, has already initiated steps in this regard, a copy of the
Gazette notification, Minutes of meetings held on 15.06.2017,
18.07.2017, 13.11.2017, 12.03.2018, and 03.09.2020 are here with
enclosed for kind perusal(Annexure-6). Without the monitoring

committee’s approval no permissions were accorded in the ESZ area and
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all the pending applications were also rejected. The applicant is
concerned on construction activity going on in the land and prayed the
Hon’ble Tribunal to stop further activities other than permissible

activities in the lands concerned.

15. It is submitted that this respondent craves leave of this Hon’ble
Tribunal to raise additional counter in the course of proceedings, if

required.

In the above circumstances, it is humbly prayed that this Hon’ble
Tribunal may be pleased to dismiss the above Original Application
No.166 of the 2020 and pass such further or other orders as this Hon’ble
Tribunal may deem fit and proper in the facts and circumstances of the

case and thus render justice.

Solemnly affirmed at Nellore, i %WE}
CTOR

Andhra Pradesh on this the DISTRICT COLL
> SPSR NELLORE DISTRICT,
10th day of July, 2021 and
signed his name in presence Before Me
J

tokirative Officer
Gollector's Office, Nellore
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. impose a fine of $0% oves and above the conver sion Hax) for !h; spid

land specified ander Section 4 in such manner as may be prescribed.
13) The owner or occupier of theland shall pay the &
sub-gection (2) in such manner as may be g

1

b E:: % for the wards “fee/fers” sebstituted

3 ;x,‘w.'*ﬂmmw sobs, by A P Act 168l 30
Rk mserteld by A P Ac 10 603017

by AP Aes 16 of
12 Published m
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4} Any faxj or prasity which remaing snpad after the dete g‘pgmi’xg:f
sectiont {2} for pavmmeat, shall be feuaverabic as per the provisions o
Pradesh Revenus Recovery Act, 1864, -

7. ket not o apply to certaln Inndgr..
NotHing in this Act shall apply to.

{8} Louds owned by the State

(b} Lands owned by a local aut
S0 Jong 4y the land {s noy ¢ comnercial purpeses,;

e} Lands used for religions or charitable purposes; i

) Lands used by owner for househeld i dustries involving 2
ouupation, not exceeding one gere. N

) anw other purposes ag muy be notified by the Govers

"%

st TSV TN

¥ and used for any communal pui

Troms thns
Hh Lands used for Agquaculture, Tiniry ang Peagltry. )
8. Appeaiie.

Any person sgmieved by an ordes of the Revenue Divisional Officer may
appeal befors thie Collegans weithin sinty days of s seeipt of such order by the apit
) CABE Law
tamkmiBection B - 1tis the ahlsgation of the Cihed Leparinente 2
© tanka gl o see thar no pacy of tank bed s allofted o assigne
Hemade teven, Paryauarms Pacirksiuons Sorith, Gogtiel s, istrics €
BRI ALT {Reuj 183
9. Act to Ovesrlde other Lasegs..
The provisions of this Act shap o
consistent therewith sontained m any o
Custom or usage having the force of law or o
& COUTE oF any other authoriyy,
10. Power to give directiong..
For the Purposs Q?Mg etfect to thiw P

for the Government to igsye Such directions as they may deem fit fo any 8
autherity or PESOng subordinate o the on ETInG
1. Bar or durisdlotion ..
Bave as otherwige fxpresst

¥ provided i the Act, ca Court shadl entertain
ar other Proceeding set-anide or madity, o fuestion the vali
shider Section 3 or fine imposed : 04, o order oF gecis
by any officer s Bithority under the Ar: o wvy rulen made there undes,
of any other manr falling it

A3, L

Bin i1y s

. 12, ?mtmﬁtm_ f getlon taken in good faitho .
No suit, pesscoution pr other e <~ i b instiated

PEESON for semetving which s in good fisy

ded to be dene under U
or under the myle: made thersunder
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18 A.P. AGRICULTURAL LAND (CONVERS 77
NON-AGRICULTURAL PURPOSES) ACT. 2006

13. Power to remove difflcultiess—
i any difficulty arises in giving effect to the provisions of this Act, the
'm%‘ nment may by order in the Andhra Pradesh Gazette make such
% 7%1911& net ingonsistent with the purpeses or provisions of this Act as
Pear to them to be necossary or expadient o removing the difficuity,

14, Power to make rules:—

{1} The Governmentraay by netification make ruies lor carrying cut all
or any of the purposes of this Act.

{2) Bvery Rule made under this Act shall smmediately after 1Uis mads
be laid before the Legislative Assernbly of the State, if it is i e
session and if it i3 not in session, in the session immediately
following, fora ol period of fourteen days wh ek reay be comprised
in one session, 6r in two successive sessions, and if before the
expiration of the session in which it is so laid or the scssion
immediately following the Legislative Assembly agreesin making any
modiBication in the mieorin the annuiment of the rale, thee rute shal
from the date on which the madific or annulment i notified
have elfect only mw@hmﬁcaﬁcd form o1 shall stand annull col 25 thie
case may be, so however, that any such modification or annulmen:
shall be without prejudice to the validity of any thing previousiy done
urider that rule.

18. Repeal of Act 14 of 1963:—

(1) irhﬁ Andhra Pradesh Hon-Agricultar
is hereby repenled.

ancs Assessment ACL 1963

{2} Upon such repeal, '
{8 theprovisionsaf Section Bof the As dlra Prag
Act, 1891 shall apply:

(b} ali the outstanding arrears from =
the Andhra Pradesh Mop-Agr
1963 as on the date of com
recovered under the provisions
Recovery Act, 1864

esh General Linliu

& A annuEon g, e
Agsossrherl ¢

of this Act shall Lo

. Pradesh Rossas

B
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Awwyme o T

ReB 843712018 Qffice of the Tahsiidar,
Tada, Dale  2e-132015

From To ( ’ o

\m K i:(fiﬁif‘ﬁdi%m,, The Revenue Didsional Officer,

Masciupst

Hub Gonversion of land « Tada Mandal - Tadak m‘wgmyg 3
Sesha Reddy, Managing Director Dodla Enterprises
requested Tor conversion of land measurn: i) AC 134
S.Ne 2002 and 200-6 of Tadakandnga viinge Proposals 5
Regarding

Ref- 1. Revenue Divisional Oifsct::s Naidupet No NIt Dated. 0711,
2. Repord of the MR 1 Tada, ™
oo

I submit that 8ri Dodla Sesha Reddy, Managing Direclor Dodla Enterprises
Private Limited, has submitted a represeniation to the Revenue Drisional Officer

- Naidupet requasting  for Conversion of his Agriculiural land inde Nene Agricuitural

urpose. as detailed below

8 & o dame of the
No| OF |Eem| Namedtie
Mo,
1 2008 3.3 & Dodla Sesha | Sa L)f:
Reddy, Managing = Reddy, Ma
2 200-2 9.84 Directer Dodia Direc! J 434828
Enterprises Enterp
Tetal: 13,45 Private Limiteg, Privaie Lu

| havea inspected the above lands along with the Mandd! Rever fsue Inspectsr

Mandal Surveyor and the Village Revenue Officar concermad and subenil tha! Sp

 Dodla Sesha Reddy, Managing Director Dodla Enterprises Private Uinvited, has

purchased an extent of Acs.3.371 senls in & No. 2008 and Ao
5.No,200-2 of Tadakandriga Vilage of Tada Manda) oy
deed No 8201882, Dated 06.07- 1962 | sale deed No 1728 .
1978 and 17209/1979, Daled 07-12.1078 and the applicant has got Patadar Pass

Book and Tille deed bearing No, J 434826 1t is also subm, ted thal the lands ane
classified as Gayalu. Theje lands are under his possassion and en

oyment Therg
are the following trees and strustures existing on the proposed lards in S8

There are no irigation channels pxzas%;ing through the proposed lands

lards are abulling the N.H.Road ie gastern side of the Nabonal High
{ Opposite NIPPO Factory ). ’

- Raéttumt -




$n
S.No. Extent ) { o m{i)emi[g of Trees and Structures
200-2 §.84 ‘ Mango Trees L
“ Tank A 24 B
I - ! i =
i Mitgonn i £
- Palrmyra %
| Loconud M
R Wedl

A1l-Nolice was published in the village on 04-11.7 170 and no objocbons have
been received fram the villagers within the stipulated 1e Trar Hlamsnypdars of the

proposed lands have not raised any objection for «n cron of the Agacuttural
iands to Non-Agriculiure purpose.

As per the Village accounts an extenl of Acs 13 5 cents of lacd and.other

jands was assigned o S Doraswamy Sio Kupp soamy and [ gwias

Venugopal Reddy under Freedom Fighter category o later 11 Yalakacheda
Narasimhulu was filed 2 suil against the above said Doaswamy S/0 Kuppuswamy
vide 0.8.No.858/1979 on the file of Hon'ble District tun

decreed and the said Doraswamy Sic Kuppuswamy was nelerrad an aopeal vafore

Cour! the saud sut was

the Hon'ble Subordinate Judge, Gudur vide A5, No 14 1081 the said appeal was
dismissed and confirmed the lower Courl decrse and judgment. Basing on this

judgment the Yelakacherla Narasimhulu was filed an 2P 7 nelcra the

District Munsif Judge, Sullurpet and Hon'ble sourt was - oouted = sale

Sub-Register Office, Suliurpet vide Document No 731984 after that the
Yelakacherla Narasimhulu was gifted the self same proserty in favour of his wife
Smt. Y.N.Chandravathi vide document No.B38/1886 [ ited 15-09-1988 Later on
the dooument No.B3B/86 was ralified vide document 1o 52811992, Bubsequently

some portion of land was purchased by the applican! froos Sswaravakn Prabhakam
Reddy 8/o Venugopal Reddy vide document Mo 1728770 and anclhet porion was
purchased from Eswaravaka Rajeswaramma W/ Venugopal Regdy in
documentNo.1729/78 the both document are registratics ot Sullurpst Sub-Register
Officer on 30-12-1979. The above Eswaravaka Prabhak o Reddy and Eswaravaka
Rajeswaramma is the son and wife of the deceased Esw wavaka Venugopal Reddy
who has gol-the above lands under Freedom Fighicr qooto In wiew of the above
fleld reports of the Village Revenue Officer and Minda eenuB Inspector sn

under possession of the present applicant and the e $ not a surplus jand /

¥8 1B

¥

Government land and there are no Courl cases pending against the iand the
applicant is requestad to convert the said land in to Nono gnculivre purposs

({WU

Revenue Divisional Omcer
‘ . Naidupet

S
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Government Of Andhia Pradesh -

ShT YR
o

f

Registration Ang Sramps Department

Market Value Assistance
{Duty & Fee Caiculator) Request No: 657/2016

SRO Name: 913 Sullurpet Dist Name: Nellore Date:04/11/2016 15:16

Nature of the Document: Sale Deed {01-01)
Consideration Value of the Property:

property Details: Jurisdiction: SULLURPET-913

Vuiag@ Name: TADA KHANDRIKA
Lr.}c:amnyamtation | TADA KHANDRIKA

‘T(f{gssAi»ﬁcation: Dry land o . Property TypeziAgficuEtn}réi Land
oo o Hural Lan
Survey No: | 200/2,200/6 ' Plot No: |
ﬁxi&*rﬂ‘ 113.15 Acres  Total Floors;

East | : West:

&wndaﬂes‘ | iNorth: . Sauth a »

NOTE: The said pm;mmr is found in Prohﬂmed Pmperw Register

Valuatlon Qetaﬂs' . - o B

: Lans Cost: 32675000 Structure Cost: 0 Markei Value: 32875000

i s

! L}mt Rate 2500000/Acre  Valuation Code: 53 Taxable Value:Market Vatue .

Quiy & Fee Payable:

Stamp Duly: 1643750 é‘_}'ransfer Duty: 493125 .. Registration Fee: 328750

4)& AHSIL
TADA MANDAL

SPAR Neligre Bistrict s
| By: PVENKAT 4/”“(} /////;Q&/A ut.

a is the provigional statement providing the tentative informat ;gn an WY, ity B To the eofx as per the inpul
party. 2) This statement is not valid if It Is found to be Prohibited as per on 2@». of Reglg 4imtmn Act, 3) The Values

® valid til the next Market Value Revision. 4) This report is valid for the Entries done ? i r aﬂn 101 '\AUG 16.

his statement is not applicable if the property is found to be p,n:yhxbﬂ,ad ‘k’

0471172016, 03:10 PM

5
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+ Puspose forwhich the amountis deposited ... i
DDOCode: | O BROE z'gu ; "},@99 j§

Heasiat&cwwnmm ]

és  $E5- 0 Soddo

Datod Signamm of the Remitter. §T.0./7T0;

1 sioro sou a&.;gaa 24 g‘&};&ﬁ WE.A.4 /w;,gé; &dab
- Sub-Detalled Head - . :
| 9% [ 8.80per o /e apr

i By Gswwngt:radmhamw No;
i Bank Branch Code

i
i
{ Note : &mm@d%ﬂ&ushqufd“ used
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)
, |
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ANNEXURE - C
Proceedings of the Revenue Divisiona| Officer, Naidupet
Sri Potti Sreeramuly Nellore District
Present: Sri V.K. Seena Naik. MLA.

D.Dis(B4):3722047 Dated - 04 02 2017

Sub- Land Conversion - Naidupet Division — Tada Mandai -
Tadakandriga Village - 8y Nos. 200-2 & 200-6 Total an
Extent Ac.13.15 cents ~ A/ Sri. Dodia Sasha Raddy
Managing Director Dodla Enterprises Private Limited -
Request for grant of permission for oc { BE
hen - agricultural purpose - & e %
permission us 5 of the AP Agnicultural Land (Conversion
for non agricultural burpose} Act 2008 { Act No 3 of 2008 3.
Orders issueg — Reg.

Read:-1) A/0 8i. Dodla Sesha Reddy, Managing Director Dodla
Enterprises Private Limiteg,
2) Sub-Registrar, Sullurpet. Request No: 857/2016
Dated: 04/11/2018.
3) Tahsildar, Tada Re.B.643/2016 Dt 20.12.2046

LR

8. Dodla Sesha Reddy, Wanaging Director, Uodia
Enterprises Private Limited of Tadakandriga vilage of Tada Manda! has
filed an application in the raference 1% read above fequasting for grant of
permission for conversion of the land MEasuning an extent of Ap 13 15
cenfs in 8y. Nos. 200-2 & 200-6 of Tadakandriga Village of tada
Mandal from agricultural lands to non agriculiural W';fme in terns of the
AP, Agticultural Land {Conversion for Non Agricultural Purpose)
Act, 2008,

The Tahsildar, Tada, who snquired  into the  mater
submitted his ieport in the reference 3% read above stating that he
inspected the land in Sy. Nes. 200-2 & 2006 which is classified as Dry
land and the applicant obtained through Pattadiar pass book and Title
Deed bearing No J 434826 ag detailed beiow. -

' 8i.No | Name of [ Name Of | SyNo Extent | PPB No & Title
The the Village Deed No
Mandal ’ :
i Tada 2002 94 i
i Tada _ N W J 434826
2 Kandriga = 2006 | 3 31

The Tahsildar, Tada further reporied that there are Mango
Trees of 100Nos, Teak - 24Nos, Margosa 5 Nos, Haimyra.
Coconut © 3Nos & Roung Well * 1No in Sy no 200-2, that thers &
irrigation channels passing through and pubic toads existing on g
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that there are no civil disputes over this land. and that the above lards

are abulting the NH Road e easterr side of the Natisna igh Vi
(Opposite NIPPO Factery)

The Tahsildar, Tada further reported that as per T Acocourn: of
the Village, the land measuring Acs.9.84 in tha Sy No 200-2 was grani
in favour of Eswarawaka Venugopal Reddy under poitical sufferers Gusia
{ Freedom fighter quota ). After the decease of the grantee his wife -

son have soid away the land vide sale deeds bearing No 1728776 arn
1729/78, Dated.07-12-1979 in favour of M/s Andhra Giant Machine Tooies
Limited. It is further revealed that the grant was made n the year 1887
and the land was sold away in the year 197¢ afier expiry of 10 years,

in respect of the fand measuring A¢.3.3%n Sy.No.200-6

1 owas
reported that the land was granted in favour of 8 Doraswamy along wih
another land of Ac.4.84 in Sy.No.200-4 vide ¥ Dis N¢ 2008, Dated 28-01.
1964 as per the entries in 10(1) account. 't was furiher revesied that the
said S.Doraswamy sold away the land to one Y Narasmnulu under ar
unregistered sale agrsement bul refused 1o reqister the sale subsequenty
The purchaser Y.Narasimhuiu filed a suit in O8. No 85/1979 in the District
Munisiff Court, Sullurpet for specific performance o ragistator of 5

transaction. The suit was decreed in faveur of ¥ Narasimhuiy and the
District Munisiff , Sullurpet has registered the sale transaction in favour of
Y.Narasimhulu vide document No. 773/1984. Sn Y Narasimhuiu. thus oot
the tand of Ac.3.31 in SY.N0.200-6, through Court decree ana the sare
was wransferred in favour of his wife SmtY N Chandravathi through a gt
setllement deed bearing No.838/1988 which was amanded further throug!
document No.528/1982. Smt Y N. Chandravathi sold away the iand
favour of M/s Andhra Giant Machine Tools -vide sale deed bear G
No.620/1882, Dated.08-07-1892. The said Mis Anchra Gian' Nach. i«
Tools Private Limited subsequently changed as Dodla Emterprises Privae
Limited as revealed from the certificate dated 15-10-1992 issued by the

Registrar of Companies, Tamilnadu. Pattadar Pass Baok and Title Deco
were issued in the name cf Docla Sesha Reddy Managing Dirser
Dodia Enterprises Limited for the said lands and that land s undor
possession of the present applicant and the land 15 "0t 8 surpius land
Government land and there are no Court cases pending agains! the iand
The applicant intended to convert the said land in o Nor-Agniculture
purpose.

The Tahsidar, Tada nas finaily recommended for grany o
permission for conversion of Agricultural Land in Sy, Nos 200-2 & 2000

of Tadakandriga village of Tada Mandal for an extent of Ac |

.18 Cens

into Non-Agricultural purpose. ¢l _A
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As per the report of the Sub Registrar Sullurupet i the
Al reference 2™ read above, the Basic Vaiue of the iand in Sy Nos 200-2 &
200-6 Extent: 13.15 cents is R$.25,00,0004 per acre. The total valus for

the proposed land is Rs 3,28,75,000/- Hence the Conversion Tax (9% ¢!
the Basic Value) works out to Rs. 29,58,750/ {Rupses Twenly Nine

Lakhs Fifty Eight Thousand and Ssven Huncrad Fity Only) for ihe t0te
extont of 1316 proposed for conversion Tne apphcant has ramtiec
corversion fee of Rs. 29,68,780/- (Rupees Twenty Nine Lakhs Fifty Eighe
Thousand and Seven Hundred Filty Only) vide chalian tearing Wo: 8244
Dt 07-11-20146 at Sub-Treasury, Sullurpet wowards €% of the Basic Value
of the lands as Conversion Tax and the onginal challan flied

| have inspecled these lands situates in Sy. Nos 20012 &
200-6 measuring an extent of Ac. 13.15 cents of Tadukencriga Vilage of
Tada Mandal proposed for conversion from Agricultural tc Non
Agricultural purpose along with Tahsidar, and their field stafl o
17-01-2017 and the land in Sy. No. 200-2 & 200-8 is piain in nature anc
there are certain fruit bearing and non fruit Dearing Uses existing in the
land,

Hence, the permission is hereby accorded for conversion of
the schedule mentioned agricultural lands into aor-agricultural purpose
on the following terms and conditions under section 5 of AR, Agricultiura,
(Conversions for non agricultural purpose) Act No, 2 of 2008

1. The permission s issued on the request of the appiicant ang he s
solely responsible for the content made i the applcalion

2. The grant of permission cannot be constiue that the contents of the
application are ratified or confirmed by the authoritias under Act

3. The permission confirms that the conversion fee has been pai
under Act in respect of the above Agricultural Lands for the limited
purpose of conversion into Non- Agncuitural purpose.

4. It does not confer any right, title or c;rwmers?;;;} to the applicant over
the above Agricultural Lands,

§. This permission does not preciuce or restrie: any autherty o

authorities or any person or persons or any individual or ncividuals
or others, collectively or severally for initiating any action of
proceedings under any law

8. The conversion fee paid will not be retumes o adiusted otherwiss
under any circumstances.

7. The authorities are not responsibie for any  incigental of
consequential actions any loss cccurred ‘o anybody of caused

otherwise due to or arising out of such sermission grantec on gy

false declaration, claim or deposiion made by the appicant. (Q g

Revenue Divisioha
e Nairfimat
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B. The authorities reserve the nignt 1o

SanCe e permisgion ¢ 5
found that the permission is obtained by fraud. misrepresentatio ot
by mistake of facte

8. The Authorities reserved the right (o cancel the permission if apy

Un-authorized devalopments are identified in that particular site

Schedule
§ Em—— e e
' Village, Mandal and Extent which
Si.No | , [ Sy.No ’
District i (Sy.No permissicn
% [ Wige) Granted
-1 | Tadekandriga Vilage | 500, 984 - gps
Tada Mandal, e — 4 v
2 SPS Nellore 2008 3.3 ; 3.31
13.15 13.18

Revel S DirSshar !
[ why Nedupst

To ‘;%z o~
A0 8ri. Dodla sesha Reddy, Managing Director Dogia Emterprises Privay
Limited, Tada Kandriga Village. Tada Manc;
Copy submitted to the District Collector 58PS
Copy to the Tahsildar, Tada Mandat
Copy to the Sub-Renistrar Sullurpet.
Copy to the Regional Deputy Director of Town ant Countty Planning
Guntur,

SEil e it
Nedlore rict

B

v A )

al Otticer
T~ Na!dupet "
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c T OF ANDHRA PRADESH
7T DEPARTMENT

From Y To

s, &Chmérasekhar, SFS, The Reverue sunal Officer,
Ulvisional Porest Officer. Naidupe! Rewvenue Division,
riggermnent Division, Naiduper.

srest Department — WM Sullurpet - Pulicat Bird Sanctuary - Eco-
2~ Sensitive Zone - Land conversion & Other Frohibited activities Reg.
Ref: 1. Eco-Sensitive Zone Notification of Pulicat Bird Sanctuary.
Dt.26.06.2015,
o 2. DFO., WM Sullurpet Re. No.142/2016/DM, D.12.08.2016.
e 3. FR.Q.. Pulicat B:S., Sullurpet, Re. No.38/PBS/2016, Dt.27.08.2016.

B R AN Ve P

R y :

¥ | wish to inform that the Pulicat Lake covering 5 Mandals of 1) Tads 2 sullure

W ;@{; .@};V.ﬁ&f;mm 4) Chittamur & 53 Vakadu, was declared as Pulicat Bisd Sanctuary Guting
P 4% '
"3%

1976 vide GO, Ms. No.863. Forest & Rural Dept (For 1), DL25.091976, L4 18 of
Wildlife (Protection) Act 1972, and finally it wes

About (23) Pancheyat Villages and (52) hamilet village: are falling fully within
sancluary. About (49) villages are existing along the western and northern boundary «f
Pulicat B5. Patta lands of (23) Panchayat villages anc (52) narlets villages falling f!
within the ?lﬁiikﬁt Bird Sanctuary are enjoying by the pattadars with tradition:

|

cultivation. Some of the patta Jands of existing villages along the boundary are b
within the sanctuary and enjoying by the pattadars with traditional cultivation
Nontraditional agriculture in the pattalands falling in the sanctuary are not allowed, -
as per the Gazette, only traditions!l cultivation i allowed.

The Distder Collector, Nellore, Procsedimgs  MNo.

determined the existence. the nature and the extent of rights of the persons in Pulies

i

L Qn anal eeoupation of salt cultivation can be
allowed on thelr own lands or on the lands leased out by the Govt. of India, Naces -,

: care should be taken to limit the area 10 the extent existing a5 or the date of declariionr
of the ares to be Bird Sanctuary, so that in the name of salt gultivation big industelalists
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| further submit that Eco-Sensitive lone Cazetie Notification was issued Oy

i r s o Dathi D 28 0A 0I5 The
Ministry of Environment Forest & Climate Change, New Celhi, Dt. 26.06.2013. 1he
extent of Eco-Sensitive Zone is two (2} kilometers from north to south ali along the

£

western boundary of the Pulicat Bird Sanctuary in the State of Andhra Pracash.

L44]

The list of viliages falling with in Eco-Sensitive Zone.

1. Bheemunivari Palern kuppam 13 Teogaramuds

2, Bhesmunivar Palem 14, Srichanamalli

3. Pudi 15, Kaiury Kandrigs
4, Tada 16, Katthavapals

5. Tads Kandriga 17. Kattuvapaile harijens wada
&, Vatambedu 18, Singanalartury

7. Karijatha, 19, Yellury

8. Davadigunts 20, Pailamparthi

9. KCN Gunta 21. Kokkupalem

10, Kudiri 22, Duggarsjapalnam
11, Masnemutiury harijane wads 23, Thupilipalern

12, Abaka

The State- Government shall take the following messures for ghing effect o the
srovisions of this notification:-

Forests, horticulture areas, agricultural areas, parks and open spaces emrmarkad o~
recreational purposes in the Eco-sensitive Zone shail not Be used or converted into areas
for commercial or industrial related development activities: Provided that the corverdon
of agriailtural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approvel of the State
Government, to meet the residential needs of local residents, and for the activities lsted
against serial numbers 17. 19, 25 and 27 in column (2} of the Table in paragraph 4.
namely:- }

{i) Eco-friendly cottages for temporary occupation of tourists, such as tents, woaden
houses, ete. for Eco-friendly tourism activities,

{il} Widening and strengthening of existing roads:

{iif) Rainwater harvesting: and

{iv) Cottage industries including village industries, convenience stores and local ameni
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%xt of activities prohibited or to be regulated within the Eco-sensitive Zone. All activirio:
@ the Eeo-sensitive Zone shall be governed by the provisions of the Enviroament
{Protection) Act, 1986 (29 of 1986) and the rules made there under. and be regulated in
the manner specified in the Table below, rsame!y

¢

$.No. Activity

thsfxé}'@ s

48 (2)

Prohibited Activities

[ Coastal Aqua culture,

No Agua cul
i fresh water acus cul
Em«sensftm 2008,

fure is |;erm12 el within

2. lndastrial units,

{;} Establishment ‘3” new wood bated
¢ Industey shall not be ;mrmitted within the
limits of Eco-sersitive Zone.

{ii} No estabilishment :*:’ any new o

or highly poiluting industry within Eco-
sensitive Zone,

ing

3 Wﬁ%ﬂdﬁlﬁmiw, stone
; guarrying, crushing units.

4 Fishing by  trewlers in

: untraditional manner as a large
© scale commercial activity

Thirumalped Vs, UOI in W.P.(C) No.20

{a) Cwmmercia! g (mmor ;md _maior

minerals}, stone quarrying, ou ‘C; g
shall be p«o? i:x ted within the :w«mns%@ Qz
Zone except for the domestic needs of bore
fidle logal residents with reference to digging
of earth for construction or repair of he
and for man e ountry tiles or bricks
for housing fo i consumption.

{b) The min serations shall srdctly be i
accordance the interim order of he
Hon'ble Supreme Court dated 04.08.2(0¢
in the matter of TN mﬁxmm &

Tgne
338

1995 and xder of the Hon'ble Suprem
Court dated 21.04.2014 in the matter of Coa
Foundation Vs. UO! in W.P(C) No.435 of
2012,

o a¢ otherwise g*www/ b oas
WS

Prohibited (s
per applicabie

5. Discharge of untreated effluents
and solid waste in natural
water bodles or land ares.

Prohibited {excapt asqciixenﬁgémpémii&éci; s
per applicable lavs,

%

f; ﬁétﬁﬂs up of saw mills.

- No new or expans
 shall be permir:
.z,

i of existing saw mill
ed within the Eco-sensitive
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7 Commercial use of firewood. | Prohibited (exc ant as otherwise W«MM
 per appliceble Taws.

8. Estabidishment of new malor " Prohibited faxcent as otherwice provided) as
: hydroelectric projects and | pe:.r applicabie laws,
irrigation projects. e _ R
9. Use of Polythene bags. ‘ P*‘C&!‘**"%’“ {excapt as otherwite provirded! a:
v _per appiicable jaws, |
14, Use or production of any Prohibited {excapt 1 otherwite provided) as |
 hazardous substances. per appl

i Undertaking activities related to | Prohibited (except as otherwise provided; as
tourtsm like over-fiying the per applicable laws,

Mational Park Area by aircraft,

hot-air balloons. 1 !

12. Construction activities. : fx;wyfr:i;m the b zmdzmz of Pulicat Bird
‘ sanctuary up to e distance of 100 melre in
the Eco-sensitive Zone, no new construction
of any kind shall be allowed excent tube
well chambery of dimension not more
1000 cubic inches,
(i) The corstruction of any building move
| than two doreys Dwenty five feet) shall not
- be allowed v the Eco-sensitive Zone @
betwesn 100 to 500 meters from the
boundary of the Pullcat Bird Sanctuary.

i} The iving of new high tension
Ctransmission wires thall not be allowed from |
i ght: poundan Y _§ ;« icat %}%u widary 10 8
distance of five hundred meters In the Eco
sensitive Zone,

(i 4]

13 Felling of trees, "(a) There shall be no felling of trees on the |

forest o Government or revenus o privale
Hlands  withou! prier permision of the
Competent Authority in the State
Government,

(b} The fellihg of trees shall be regulated in
faccordance with  the provisions of the
concerned Central or State Acts and the rules

1

wipter body excopt in aread which

_ B _ made thers under, ) .
. Extraction of waters, '! i) No extraction of Ground Water shail be
% : permitied within 100 m from the Figh Tide
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{i) Beyond 100 m from

e 28 —

the High Tide line of
| the water body extraction of grourd water
(shall be permittes only for the bonafide
agricultural and domestic consumption of the
Occupier of the piot as per applicable rules
and regulation, :

shall be taken o prevent
_ contaminat or - pollution  of  waia

fﬂduﬂq{ing fro

15. ] Discharge of treated sfivents

i

Regulated under applica ble laws.

Larrled out as per the p;wowgiswﬁ “of the |
Municipal Solid waste management Rulos, |
2000 published vide sumber 5.0, 9081

7. ;Awééfa&i%shnwrxt of hotels and
| resorts.

g
§

coiminesial o
éﬁ e,

tourisis  refaisd o sco-friendly  tourm
Cadtivities:  Mrovided  ha bevond. coe

 kilometer 2
the  Eco-se : MR oup
activities or exparsions of existing acivit e
should be in conformity with the Tourisn
Master Plan and hational Tiger Comservation
Authority guidelings.

> extent of

Zore i

Promote underg

Shall be done with
i

20 Movement of vehicular traffic
al night.

Reguleted for com merdal purpose only as
per applicable
faws,

 Introduction of exotic specles

ﬁgguiatec:i a5

Protection of river banks,

, Regulated as

..Signboard and hoardings.

“Regg@eﬁ as

_24. | Sustainable fisheries.

Ffemg@gg Activities

Shall be actively prem

25 Rain water harvesting.

Shall be active

36, Organic farming.

z i ¢ P PR
Shall be actively promoted.

27. | Cottage industries including
| village industries, convenience

Shall be actively premoted,

. stores and local amenities.
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28. | Use of renewable energy ~Bio gas. solar light etc., to be promoted. -
_sources. |
29. | Adoption of green technology ' Shall be actively promoted. A |
for all activities.
30. | Ongoing agriculture and Permitted a1 per npp

 horticulture practizes by local
| communities through organic
. farming and traditional fishing

\f/

The Member Secretary of the Monitoring  Committes or
Collector{s) or the concerned Deputy Conservator of
incharge of Protected Area shall be competent to fije
Environment (Protection) Act, 1986 (29 of 1988

the provisions of this notification,

Hence [ request the Revenue Divisional Officer,
certificate in the Pulicat Bird Sanctuary villages, and for conw

within Eco-Sensitive Zone may be permitted on the

the concerned
Foresis/Divisional Forest Officer
* complaints under section 19 of the

jre

} agatst any Person who ontravenas

Naidupet, not to issue conversion

N

ersion of agriculture land:

recormmenicle

on of the moaitoripg

committee and prior approval of State Government is regiired,

-~

o

Encl: Eco-Sensitive Zone Notification.

/T.cBo /

fetet

Yours faithfully

St R fk%o’mmkw
Divisional Forest Officer,
Wild!ife Management Division
Sullurpet,

B

& fhggtbond

%7, é//wz::f

v A A
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

industries - Land Allotment - Allotment of 25.00 acres of APIIC land in APIIC layout IC,
Pudi, SPSR Nellore District to M/s. GVK EMRI for establishment of Medical College and
Super Specialty. Hospital - Orders - Issued.

..................................................................................................

INDUSTRIES AND COMMERCE (IP&INF) DEPARTMENT

G.0.MS.No. 21 Dated:28.02.2015
Read the following:-

1) From the Director, Executive Director, M/s. GVI{_ EMRI, Lr., Dt.
24.11,2014 addressed to the APIC.

2) From the APIIC, Single File No. 623/ APIIC/Projects/GVK/Pudi-
Tada/2015.

3) From the Director, M/s. GVK EMRI, Lr., Dt. 21.02.2015.

L]

ORDER:
In the letter 1* read above, M/s. GVK Emergency Management and Research
institute {(EMRI) have requested the APIC for allotment of 50.00 acres of tand in Pudi

{V}, SPSR Nellore District for establishment of Medical College and Super Specialty
Hospital,

2. In the letter 3 read above, M/s. GVK EMRI have informed that the proposed
project is one of its kind in India, with a Centre of Excellencé being set up for Trauma
Care, Oncology and Pediatrics, They have also informed that in this regard they have
already signed agreements with following three leading institutions, who are pioneers
in their respective fields with a strong focus on Research wing:-

{a) Stanford School of Medicine, USA
{b) National Trauma Research Institute, Austratia and -
(c) American Academy of Family Physicians, USA

3. The APIIC has stated that the requested land falls in the 51.26 acres of
tentative layout of APIIC. Initially APIC has issued offer of allotment to M/s. GVK
EMRI for allotment of 50.00 acres of land in IC, Pudi, SPSR Nellore District as
requested by them. Later, M/s. GROB Machine Tools India Pvt. Ltd. has also requested
for allotment of 20-25 acres of land in the same layout of APIC. The APHC has
informed the applicants about the availability of land and they have agreed to part
the available land according to their justification.

4, The APIC has furnished the features of the site as described below:-
» Total extent is 51.25 acres, 3

» The site is abutting the National Highway 5 on the eastern side and SRICITY is
existing on the southern boundary.

» The cost fixed by APIIC Price Fixation Committee is Rs 1085/- per sq.mtr i.e

43.90 lacs per acre. The cost is arrived treating the entire land as undeveloped
land. .

* The market cost in and around the area is ranging between Rs. 1.25 crores to
Rs. 1.5 crores.

¢ All the required social infrastructure is readily available in the SRICITY
campus.

= The frontage of this site towards the highway is 150 mtrs.

i,
(r /”m} ;}‘
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5. The APIIC has further informed that after examining the requests of both the
Companies i.e., M/s GVK EMRI and M/s GROB, it is proposed to equally divide the
lartdd i.e 25 acres each and one acre land to be retained by APIC for the
construction of ALA office, as follows:-

+ The southern side of the plot is proposed for M/s GROB.

« The Northern side of the plot is proposed for M/s GVK EMRI. A 30 mtr wide road
is earmarked on the northern side for approach to the GVK site.

6. The APIIC, has therefore, requested the Govt. to take a view on the request of
both the Companies for considering allotment of 25.00 acres each to both the
applicants, duly informing that the cost of the land is fixed at Rs. 43,90,995-00 per
acre, valid upto 31.03.2015.

7. Government after careful examination of the matter, hereby accord permission
to APIIC for allotment of 25.00 acres of land in APIC layout at IC, Pudi, SPSR Neliore
District to M/s. GVK EMRI for establishment of Medical College and Super Specialty
Hospital, at a cost of Rs."43,90,995-00 per acre, valid upto 31.03.2015, subject to the
condition that M/s. GVK EMRI shall fulfill the terms and conditions to be stipulated by
APIIC in the Sale Agreement in respect of investment, employment generation and
implementation of the project within the timelines, and also M/s. GVK EMRI shall
make the following investment in the Project, on best effort basis:

S.No. < Year Amount in Crores
1 2015-16 50.00

2 | 2016-17 140.00

3 2017-18 25.00

4 2018-19 35.00

5 Total 250.00

8 The VC & MD, APIC shall take further necessary action in the matter,
accordingly. *

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

S.5. RAWAT,

SECRETARY TO GOVERNMENT & Cip
To :
The Vice Chairman & Managing Director, '
A.P. Industrial Infrastructure Corporation Ltd., Govt, of A.P., Hyderabad
Copy to:
P.5to C.S to Govt. of A.P,
P.S. to Prl. Secretary to Chief Minister,
P.S. to Secy. to Govt.& CIP., Ind. & Com. Dept.

{/FORWARDED : : BY ORDER//
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

industries - Land Allotment - Allotment of 20,00 acres of APHC land in Land  No. 2 at
IC, Pudi, SPSR Nellore District to M/s. GROB Machine Tools India Pvt. Ltd. for
establishment of High Precision & Sophisticated CNC Machmes Mfg. Project -
Orders - Issued.

A R 00 0 o o e 00 A 030 0 8 e e e e

INDUSTRIES AND COMMERCE (IP&INF) DEPARTMENT

G.O.M5.No. 40 Dated:22.05.2015
Read the following:-

1} From the Managing Director, M/s. GROB Machine Tools India Pvt. Ltd.
Lr., Dt. 13.01.2015 addressed to the APIIC.

2} From the APNC, Single File No. 623/ APHIC/Projects/GVK/Pudi-
Tada/2015,

3} Govt. Lr., No, 1002/1P&INF/A2/2015, Dt. 11.03.2015.

4} From the VC & MD, APIC, Lr., No. 007/APIC/ Pro;ects/ GROB/ 2015, Dt.
27.04.2015

ORDER:

In the letter 1% read above, M/s. GROB Machine Tools India Pvt. Ltd. have
requested the APHC for allotment of 20 to 25 acres of land in Pudi (V), SPSR Nellore

District for establishment of High Precision & Sophisticated CNC Machines Mfg.

Project stating that their plant will be the first of its kind in india and this will pave

way for more German Companies to come to Andhra Pradesh especially Automobile
Companies.

2. The APIIC in the reference 2™ read above, has stated that the requested land
falls in the 51.26 acres of tentative layout of APIIC. Initially APIC has issued offer of
allotment to M/s, GVK EMRI for allotment of 50,00 acres of land in IC, Pudi, SPSR
Nellore District as requested by them. Later, M/s. GROB Machine Tools India Pvt. Ltd.
has also requested for allotment of 20-25 acres of land in the same layout of APIC.
The APIIC has informed the applicants about the availability of land and they have
agreed to part the available land according to their justification. The APHC has
requested for allotment of 25.00 acres to M/s. GROB Machine Tools India Pvi. Ltd. @
Rs. 43,90,995/-,per acre valid upto 31.03.2015.

3. Government in the reference 3 above, informed the APHC that on the
proposal of APHC for allotment of 25.00 acres of land in APIC layout IC, Pudi, SPSR
Nellore District to M/s. GROB Machine Tools India Pvt. L1d., Govt. have decided that
the allotment of the land will be made after confirmation of requirement by the State
Level Approval Committee of APIIC, and submit the proposal to Government with the
decision of State level Allotment Committee (SLAC) of APIIC,

&

4, The APIIC in the reference 4 read above, has stated that M/s. GROB Machine
Tools India Pyt. Ltd. have submitted Detailed Project Report on 23.03.2015 and the
saime was evaluated by an independent Technical Consultant. M/s. GROB Machine
Tools India Pvt. Ltd., vide their Lr., Dt. 23.04.2015 has requested for allotment of
20.00 acres only in Land 2 at IC, Pudi, SPSR Nellore District. The State Level Allotment
Committee of APIC in its meeting held on 25.04.2015, examined and approved for
allotment of 20.00 acres of land to M/s. GROB Machine Tools india Pvt. Ltd. in Land
No. 2 at IC, Pudi, SPSR Nellore District for establishment of High Precision &
Sophisticated CNC Machines Mfg. Project.

al Officer
T Naidupﬁt s
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5. The APHC, has therefore, requested the Government to accord necessary
permission to APIIC for taking further necessary action for allotting the 20.00 acres of
land in favour of M/s, GROB Machine Tools india Pvt. Ltd., as per the decision taken
by the State level Allotment Committee (SLAC) on 25.04.2015..

6. Government after careful examination of the matter, hereby accord permission
to APHC for allotment of 20.00 acres of land in Land No. 2 at IC, Pudi, SPSR Nellore
District to M/s. GROB Machine Tools India Pvt. Ltd., for establishment of High
Precision & Sophisticated CNC Machines Mfg. Unit, subject to the condition that M/s.
GROB Machine Tools India Pvt. Ltd. shall fulfill the terms and conditions to be
stipulated by APIIC in the Sale Agreement in respect of investment, employment
generation and implementation of the project within the timelines, and also M/s.
GROB Machine Tools India Pvt. Ltd. shall make the following investment in the
Project, on best effort basis:

‘Year Investment Employment
é'?:r es) in Direct Indirect
2015 20.00 15 30
2016 60.00 25 50
Total 80.00 40 80

& The VC & MD,
accordingly.

APHC shall take further necessary action in the matter,

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

5.5, RAWAT
. SECRETARY TO GOVERNMET & CIP

To

The Vice Chairman & Managing Director,

A.P. Industrial Infrastructure Corporation Ltd., Govt. of A.P., Hyderabad
Copy. to:

P.S to C.S to Govt. of A.P.

P.S. to Prl. Secretary to Chief Minister

P.5. to Secy. to Govt. & CIP., Ind. & Com. Dept.

//FORWARDED :: BY ORDER// y
i "
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% BRIEF
Eettirag o?ggg N MINUTES OF MEETING HELD ON 15.06.2017 AT CAMP OFFICE
! 'CT COLLECTOR & MAGISTRATE OF sPSR NELLORE DISTRICT.

Ok

1) Attakanithippa — Venadu (Existing metal Road)

The DGPS Survey report along maps and data submitted to the Prl.Chief Conservator
of Forests, (HoFF), Andhra Pradesh, Guntur for seeking Authentication of the above road sent
to the GIS cell Hyderabad for verification by the wildlife section, of O/o the Prl.Chief
Conservator of Forests, (HOFF), Andhra Pradesh. Guntur on 27.06.2017. After completion of
verification, they will submit to the Prl.Chief Conservator of Forests. (HOFF). Andhra Pradesh.
Guntur. This process will take another 15 days for getting authentication.

Action: EE Panchayat Raj Department / DFO, WLM Division, Sullurpet.

2) Attakanithippa — Pernadu (Existing metal Road)

Authentication for the above road has been received from the O/o the Prl.Chief
Conservator of Forests, (HoFF), Andhra Pradesh, Guntur on 25.06.2017 and the same was
informed to the EE, R&B, acx\ngfxryfor uploading the form | proposals for getting clearance
through online,which is under progress.

Action: EE R& B, Gudur / DFO, WIM Division, Sullurpet.
3) Nidigurthi - Chinnathota to Pandrangam.
4) Nidigurthi - Chinnathota - Mulapadava

The above (2) roads are included in the list of 14 roads of Vakadu Mandal and
Chittamuru Mandal are under verification in the GIS cell, Hyderabad.

Further (15) roads in Sullurpet and Tada Mandal are completed verification in the GIS
cell, Hyderabad and submitted to the O/o the Prl.Chief Conservator of Forests, (HoFF),
Andhra Pradesh, Guntur. Authentication yet to be received from O/o the Prl.Chief
Conservator of Forests, (HOFF), Andhra Pradesh, Cuntur. This message was received from AE,

(PR) Keta on 28.06.2017. Gyt
Action: EE (PR) Guntur / DFO, WLM Division, Sullurpet.

5) NOCS for Electrical connections issued to the Aqua Ponds out side Eco-Sensitive Zone of

Pulicat Bird Sanctuary.

Total (107) application are received from the villagers of Arury. Kogili and
Peratravutamitta of Chittamuru Mandal for seeking NOCS for Electrical connections to the
Aqua forms. Out of (107) applications (57) are found falling out side Eco-Sensitive Zone and

NOCS are issued. Out of (57) NOCS issued. (6) Nos Aqua formers are taken Electrical

and Electrical trans formers are erected inside Eco-Sensitive Zone of Pulicat Bird
at Bir

connections ;
(6) NOCS are cancelled and recommended to the AE, Electrical Chitt

el
Sanctuary. Henc amury

Mandal for Cancellation of the above (6) Electrical connections as they are contravene t

as per the Act.

he law
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4 Monttoring Committee of Eco-Sensitive Zone :

to ed the
Divisional Forest Officer, Wildlife Management Division, Sullurpet stopp
nctuaries
construction works with in the Eco-Sensitive Zone of Pulicat and Nelapattu Bird Sa SR
. SP
which are taking up by the Andhra Pradesh, Tourism Development Corporation Ltd

Nellore District.
As per the notification of the Eco-Sensitive Zone of Pulicat Bird Sanctuary and

Nelapattu Bird Sanctuary, the activities relating to tourism with in the Eco-Sensitive Zone shall
be as per tourism master plan, which shall from part of the Zonal Master Plan. Tourism Master
Plan shall be prepared by department of Tourism, in consultation with the Department of

Forests and Environment Government of Andhra Pradesh.
Till the zonal Master Plan is approved development for tourism and expansion of

existing tourism activities shall be permitted by the concerned regulatory authority i.e.
Prl.Chief Conservator of Forests, (HOFF), Andhra Pradesh, Guntur, based on the actual site
specific scrutiny and recommendation of the Meonitoring Committee.

Monitoring Committee:

i 1. | District Collector, Nellore [f / Chairman ,

2. [NGO working in the field environment (including | -- ’ Member ‘l
heritage conservator) to be nominated by the Govt. of ! '

| AP i |

3. [One expert in the area of ecology and environment | -- | Member |
form reputed institution or University of the state of A.P [
to be nominated by the Gowvt. of A.P. |

i 4 } Representative of Wildlife Institute of India, Dehradun ,I - | Member 1

Jf 5. | Regional Officer, State Pollution Control Board - | Member

! 6. | Concerned Senior Town Planner -- | Member

I 7. | Deputy Conservator of Forests / Divisional Forest ] - Member |

|| Officer, Sullurpet J

The Collector and District Magistrate has informed to conduct a meting with monitoring

committee and finalize the works has to be taken within the Eco-Sensitive Zone of Pulicat &

Nelapattu Bird Sanctuaries.
Action: DFO, WLM Division, Sullurpet / DE, Eco-Tourism, Nellore.

L
Divisional ‘éorest ficer,

Wildlife Management Division,
Sullurpet.
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Minutes of the Meeting held on 18.07.2017 with Monitoring
Committee of Eco-Sensitive Zone of Pulicat & Nelapattu Bird
Sanctuaries at the Chambers of District Collector, SPSR Nellore
District.

A Review meeting on Eco-Developmental works within the Eco-Sensitive Zone of
Pulicat & Nelapattu Bird Sanctuaries, with monitoring committee of Eco-Sensitive Zone
was held on 18.07.2017 at the Chamber of Collector & District Magistrate, SPSR Nellore

at 18.00 Hrs.
The following officers are present:

1. Collector & District Magistrate, SPSR Nellore -- Chairman of Monitoring
Committee

2.  Chief Engineer, APTDC Ltd., Vijayawada
3. Divisional Forest Officer, WLM Division, -- Member Secretary

Sullurpet

4. Executive Engineer. Pollution Control Board,
SPSR Nellore District

5. Executive Engineer, APTDC Ltd., SPSR Nellore
District

Forest Range Officer, Pulicat Bird Sanctuary.

Dy. Executive Engineer, APTDC Ltd.,
SPSR Nellore Dismct

55t ffxecuﬂve Eng neer, APTDC Ltd.,
SPSR Nellore District

nil mﬁm . C@mwwm Space Ace,
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7 Fimtmgletty Approved by the Committee.

S5

o
o
|
f The Collector has informed the Chxef*
IE
|
| P

- Approach Road
Engineer, APTDC Ltd., to process the-

proposals for according permission under;
| forest clearances from Prl.Chief | ;
| Conservator of Forests(HoFF) Andhra
Pradesh, Guntur, for laying B.T. Road as |
| per the guidelines of Forest Conservation | i

Act 1972.

Tourist facilities Centre & Approved by the Committee.

___ | Handicraft Display Centre ] I
| Parking Area i : ; Approved by the Committee with
: | |
N
{8
1

o

interlocking bricks only

St SR

Path way ~ 1
Approved by the Committee with

)Path way — 2 interlocking bricks

informed to the Chief Engineer, APTDC
ltd., to construct semi permanent
structure  with approval of Prl.Chief
Conservater of Forests(HoFF) Andhra
| Pradesh, Guntur,

|

. i
‘ Seatingpiaza : | Recommended by the committee and

|

!




Compound wall with chain link

Road & Path way

Tourist club house temporary
| structure with Mangalore tiled
e ’

with plantation

on of existing cottages

[ Watch  tower
| structure with steel girders)

(temporaf?

All the works are approved by the |
Committee.

J

Recommended by the committee and
informed to construct i
structure  with




With the following

Dated: 13,11.2017

etlites of the meeting Eco Sensitive Zone of Pulicat Bird Sanctuary
Officers by the Collector & District Magistrate, SPS Nellore
at Collector’s Camp Office, Nellore

9!§§m~!§ Eresem :

-

«

1
2
3
4,
3

6.
7.
8
9
1

0.

- During the review
Monitoring Committee of Eco Sensitive Zone of P

The Collector & District Magistrate, Nellore

The Joint Collector, Nellore

The Divisional Forest Officer, Territorial, Nellore.
The Divisional Forest Officer, Wild Life M
Environmental Engineer, Pollution Control
Revenue Divisional Officer, Naidupet
Joint Director, Fisheries, Nellore
Representative (JEE) of the APSPDCL, Chittamur
The Town Planning Supervisor, Sullurpet
Biodiversity Board Member, Nellore.

anagement, Sullurpet
Board, Nellore

LR
meeting the following discussions were taken by the
ulicat Bird Sanctuary.

AGENDA OF THE MEETING:

1. Aqua culture issues

Since all the Departments are entertaining applications through Meeseva only

and on such applications the departments concerned are requesting for clearance from

mm@ma! Authorities have informed that, they will remove the
Collector & District Magistrate, Nellore instructed to file a complaint i Fthe

Forest Department, the committee has decided 1o follow the same procedure in case of
Eco Sensitive Zone.

frﬁvii:tibiti‘ﬁf Transformers in Eco Sensitive Zone

lectrical
ys. The

¢lectrica
m:'mﬂvﬁ'»ﬁliiﬁg*wﬁh*:‘he removal of the transformers and

zhax were installed in the Eco Sensitive Zone within three da




i

3. Bharath Petroleum Unit at Tada

The Divisional Forest Officer, Wild Life Management
the puidelines and take appropriate action as per rules. The appeal 1s available to
applicant before the monitoring committee in case the applicant is aggrieved by the
orders of Divisional Forest Officer, Wild Life Management, Sullurpet.

« Sullurpet shall follow

e

4. Raghava Textiles

The Divisional Forest Officer, Wild Life Management, Sullurpet shall follow

the guidelines and take appropriate action as per rules. The appeal is available to

applicant before the monitoring committee in case the applicant is aggrieved by the
orders of Divisional Forest Officer, Wild Life Management, Sullurpet.

5. Eco Sensitive Zone notification of Nelapattu Bird Sanctuary

~ The Divisional Forest Officer, Wild Life Management, Sullurpet has

submitted
notification to all the members of Monitoring Committee and Officers

present during

the meeting.
} 3
e v'{wiwq'ﬁ' " w L
Divisional Forest Officer, Collector & District Magistrate,
Wild Life Management, SPS Nellore District.
Sullurpet.
 Jhe Collector & District Magistrate, Nellore
The Joint Collector, Nellore
- The Divisional Forest Officer, Territorial, Nellore

Forest Officer, Wild Life Management, Sullurpet
gineer, Pollution Control Board, Nellore
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~i{INUTES OF THE MEETING HELD ON 12.03.2018 WITH MONITORING
. COMMITTEE OF ECO-SENTIVE ZONE OF PULICAT BIRD SACNTUARY IN THE
O/c COLLECTOR AND DISTRICT MAGISTRATE SPS NELLORE.

The following officers are present:

1. "Collector and District Magistrate,

Charman of Monitoring
SPSR Nellore Distriet.

Committee
2. Divisional Forest Officer,

Member Secretary
WLM Division, Sullurpet.

3. Executive Engineer,
APCCB, SPSR Nellore.

4. Town Planning Officer,
Sullurpet Municipality, Sullurpet.

S. Divisional Electrical Engineer,
Operation, APSPDCL, Gudur.

6. Asst. Divisional Electrical Engineer,
Operation, APSPDCL, Kota.

7. Asst. Electrical Engineer, Operation,
APSPDCL, Chittamur.

8. Forest Range Officer,
Pulicat Bird Sanctuary, Sullurpet.

Member

Member

At the outset, the District Collector and Magistrate, SPSR Nellore District has

welcomed all the members of Monitoring Committee of Eco-Sensitive Zone of

Pulicat Bird Sanctuary and special invitees during the meetin

g. The following items
were

discussed and also discussed the procedure to be
approval from the higher ups of Forest Department
. Aqua culture issues:

followed for getting

To obtain clectricity to the Aqua farms in Chittamur

the boundary of Eeo-Sensitive Zone of Pulicat Bird Sa
in the farmer

Mandal which shares

netaury, a joint survey

‘ Department along with
Electricity Department. The joint survey

fields is being organized by the Forest
the Revenue Department and

»W@K,Wﬂiwd based on the recommendation from the 'DEE;Q;’A?S?{)(:{,
~ Gudur, The Collector and Dis .

trict Magistrate, $PS Nellore, nstructed 1o

same procedure involving the (3) Departments,
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ts in Eco-Sensitive Zone: ,

Collector  and  District Magistrate, SPS Nellore, vin%’tmcted',4
DEE/O/APSPDCL, Gudur, ADE/O/ APSPDCL Kota, andl AEE /
APSPDCL Chittamur, 1o remove trical connections that were cwéi&d
in the Eco-Sensitive Zone of Pulicat Bird Sanctuary
NOCs issued to the six (6)

the elec

in contravention to the
farmers,

The Collector and District Magistrate,
8PS Nellore, intimated that, the next

monitoring committee meeting on Eco-
Sensitive Zone of Pulicat Bird Sanctuary will be held on 26.03.2018. and
instructed the participants from the APSPDCL to remove the electrical
connections immediately. The Collector and Distric

t Magistrate, SPS Nellore,
instructed the Divisional Forest Officer, Wi

M Division, Sullurpet, o book a
case under the provisions of Environment (P) Act 1986 on the

DEE/O/APSPDCL, Gudur, ADE /O/APSPDCL, Kota and AEE/O/APSPDCL,

Chittamur, if they could not remove the electrical transformers by
25.03.2018.

3. Bharath Petroleum, Tada

¢ M/s. Bharat Petroleum Corporation Ltd. (BPCL) Has been operating above

ground storage & Handling of petroleum products unit at Tada Depot, GNT
Road, SPSR Nellore District before notification of the Eco-Sensitive Zone of
Pulicat Bird Sanctuary with the following storage capacities :-

lS.Noé Products fat:;:igt;
1. | Motor spirit 200 KL
2. | Diesel 958 KL
3. | Ethanol 20 KL

| 4 i Furnace Oil 20 KL

FO (WMD) :'Sﬁll;;rpgt"aﬁdmssed a letter to the Pollution C:ontml doh : ’
', Nellore on 21.11.2017 with regard to the p s ol Min,
lada to provide 5 Nos. of underground storage tanks of 200 M? each.
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‘ . R.O, Nellore addressed a letter to the DFO WLM Division,
ﬁﬁﬁm& 27.11.2017 on the proposal of BPCL Depot, Tada stating that
derground storage Tank is more safer than the above ground storage
m m requested to place this proposal before the District Level
Committee to take a decision to provide underground storage

committee noted the observations made by Dr. G.V. Gopal,
. Dehradun and Member, Monitoring Committee (ESZ, Pulicat Bird
Smmw} The Scientist from WII, Dehradun, opined that, though the
underground structures are more safer but not recommended, because it
involves handling of hazardous substances and these products are
 as per Eco-Sensitive Zone Notification of Pulicat Bird Sanctuary.
airman of the Committee has also opined
d storage tank of the same capacity
may not be adverse impact

Scientist,

District Collector & the Ch
: m if the Depot having the undergroun
place of the existing above the ground, there
mmnwmimg environment.

dos verelned o
detailed discussions, the Committee recommendeg to Prl. Chief
of Forest (CWLW]}, Govt. of A.P., to issue necessary pemussmﬁ
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S MINUTES OF MONITORING COMMITTEE MEETING OF

CO — SENSITIVE ZONE OF PULICAT BIRD SANCTUARY

HELD ON 03.09.2020 AT _COLLECTOR’S CAMP OFFICE,
SPSR NELLORE

The Following Officers are Present:

The Collector and District Magistrate, SPSR Nellore
. The District Forest Officer, Territorial Division, SPSR Nellore.
. The Divisional Forest Officer, Wildlife Management Division, Sullurpet, SPSR Nellore.
. The Joint Director of Fisheries, SPSR Nellore.

. The Superintending Engineer, Panchayath Raj. SPSR Nellore.
. The Executive Engineer, Pollution control Board, SPSR Nellore.
. The Executive Engineer, APSPDCL, Gudur, SPSR Nellore.

L

2

3

4

5. The Superintending Engineer, APSPDCL, SPSR Nellore.

6

7

8

9. The Deputy Executive Engineer, APSPDCL, Kota, SPSR Nellore

10. The Forest Range Officer, Pulicat Bird Sanctuary. Sullurpet, SPSR Nellore.

The Collector and District Magistrate, SPSR Nellore has welcomed all the Officers
who have attended for the meeting and briefed the agenda to be discussed in the monitoring

Committee Meeting and initiated discussion.

1. Erection of transformers and transmission lines to the Aqua ponds in the Eco-Sensitive Zone.

The Divisional Forest Officer, Wildlife Management Division, Sullurpet has explained
that, the Aqua culture is a prohibited activity in the Eco-Sensitive Zone of Pulicat Bird
Sanctuary. There are complaints and reports that certain aqua ponds were dug up within the
Eco-Sensitive Zone and to these ponds transformers and electrical connections were provided.
The Eco-Sensitive Zone notification of Pulicat Bird Sanctuary came in to effect with dt: 26"
June 2015 and the aqua ponds that were dug up after the Eco-Sensitive Zone notification

~ date shall have to be considered as illegal. The issue of erection of transformers to the aqua
, pcnds have been reported to the Deputy Executive Engineer, APSPDCL, (Operations), Gudur,
 Jide ReNo37/2017/52, dt:17/09/2019 and dt:16/07/2020 and  action was awaited for
survey and removal of the illegal transformers and transmission lines. It is

at ome areas transformers were installed outside the Eco-Sensitive Zone and
hese transformers, new transmission lines were laid to the aqua ponds that were located

side the Eédéﬂe’hsiﬁv*e Zone and as these activities are prohibited and such transmission lines

~ shall have to be removed.
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s of APSPDCL and DFO, WM Division Sullurpet are instructed 10, ,
and list out all the fifggai rraasfmmrs and transmission lines to the aqua

il

tigs

‘ %rd §wﬁmaw and remove iﬁm &fter due fﬁf‘mﬂdﬁm More over 1, 1,1,

s shall be issued to the Aqua ponds and transformers, electrical lines 1o, 1., it
in the villages that are located in Eco-Sensitive Zone,

Action: APSPDCL authorities / DFO WLM, Division, Sullurpet.

ta in_Kogili Panchayat of

The local villagers of above villages requested permission for formation of gravel road
in the existing cart road from Vemuguntapalem to Perantalamitta in Kogili Panchayat of
Chittamur Mandal. A part of the above road falls in the Eco-Sensitive Zone of Pulicat Bird
» wary and as per the notification, strengthening and widening of the existing road in the
ﬁwﬁmﬁﬁw Zone is a regulated activity and required permission from the Monitoring
 Committee headed by the District Collector. The joint inspection of the above road was
wmp%d on dt: 10.08.2020 by the staff of Divisional Forest Officer (Territorial), Nellore,
chﬁ Officer, WLM Division, Sullurpet, Mandal;f'masitdan C&iffamm and Mandal
Development Officer, Chittarnur. Am:srdfng ta the joint

i that, a part of the road falls inside the Eco-Sensitive Zone and part of it falls outside

e Zone of Pulicat Bird Sanctuary. the total length of iétemadﬁ 2.29 km.




ure lands in _Eco-Sensitive Zone for Commercial act ities:-

ARG

‘Committee has decided that no agriculture land shall be converted for

PR

Distr agistrate,
SPSR Nellore.

SIS S S A“‘:,M.




